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Ce.^mU ADMINISTRATIVE TRIBUMAL
prim:ipal bench ••

DELHI.

REGiM. NO. OA 544/87.

Shri V.Kanakarajan Vs. Union of India.and orsv

Applicant- in persons-

Admit.

Applicant is permitted to take out notice

Dasti. Notice by Registered post may- also be-issued,

Notice returnable on #.^1987.

(Kaushal Kumar)
Member

22.4.1987.'

{K.MadWa''RiHa\')
Chairman
22.4.1987.

Applicant in person.
Shri B.SoMainee, counsel on behalf of
Shri J.C. Singal, counsel for the respondent^
present»

Counsel for the respondents requests 4 weeks

time for counter. Counter on or before 4.6.1987.

Rejoinder, if any, within 15 days thereafter.

To coirte up before the Py.Registrar on 25,6.1987»

(Kaushal Kumar) (K.Madha^
Member Chaircfian

4.5 •1987 . 4.5.1987.

n-j - '
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12.5.1987

njP, No. 559/87
O.A, No. 544/87,

Applioant present' In person.

Respcndents by Shri DX. Slnghely counsel.

In this Fiisc. petition, the applicant has^ought

directions:-

(i)

at nadraSf

(li)

to repeat hin as an Executiva Engineer

sanction af leave and payment of leave

salary for the perlad# for yhich he has already made an
v*

appliceltion, and '

(iii) payment of arreara of aalary and other

benefits due to hi® frdm 1,1,1986 on tha iniplsHi^ntation of tha

recolmehdatibne of the Fourth Pay Coawilasion and tha orders

Made theritloV by the Govarh^ant.

2. Shri ViKahakarsjan, Applicant in ihe casi, appeared

in person and urged for:issue of interiffl directions aaught by

pending disposai of hia i^in application.

3. Sjirl 3.C. Sin^hal, ceunsel, who haa bean aah/ad with

this fi.P. Mhich rtihs to 8 p¥&^ snly dh 8.5,1187, oppoaes the

•afliis*-

-'•A-'i ' ''H'r-i

him
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4. Cv»n accsrding to tha applicant» the arder af

reversion made against hioi as aarly as on 21.5.1986 has'baen

axErCuted by postlr^ some otti^r person in the past he aarliar held.

If that is 80, wa cannot, at thia stage, intarfora uith ths

reversion order and issue a direction to the raspondenta to

repost bim to the post af Executive Engineer. • Ue, tharefora,

reject the prayer of th# applicant for directions to re-post

him as an Executive Engineer pending disposal of this application*

5. As ragarda the claina of the applicant for aanction of

leave and payroant af leave aalary and arreara of pay froa

1.1.1986 on the iaplementatien ©f the racomfflandations of the

Fourth Pay Commission, they have naceasarily to be iaxamined and

decided by the respondents even without waiting for the disposal

of the main application pelidiwtf before this Tribunal. The

claim af the applicantrfor leave of absenca already made before the

Railway Acftniniatration, cannot be held up on tha ground that an

application challenging the various actions of th® Railaay.

Administration is pending before tha Tribunalo So alap tai^tho

for payment of arraaca of pay from 1.1.1986 en the

implementation of the Fourth Pay Commiasion. We era ©f tha

view that the reapondanta ahould be directed to oxamine thesa

elaima and aattle them with all expedition. We, therafo^e,

direct the raspondenta to consider the claims of the applicant

far aancti n af laaya and payment of leave eilary and arreara



W

V :

of pay due to hln from 1.1.1986 on the basis of ths

recomosndations of the fsurth Pay Cbntnisslpn and nak*

payment of the amounts that i^^^i^due to hln.ulth all
such expedition as is possibly in the clrcuaistahceB of ths

case. 1*1.P. tyc* 559/87 ^ disposed of in t.hs-above

t£:riI>P ,

V^and.

The respcndanta have bean granted time to^the
I

their reply on or beferai4*6.19B7 and the case ia to be
>

called on 25«6,1S87, Ue direct that these directions ahall

.<v

j • '
• k

M

.,1

" A (K.S. Puttksuiamy)
V.C.

(Blrbal Nath)
A.Pi,
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25.6.1987

0A-544/a7

Present : Applicant in person*

Mrs. F.S. Shadde. Deputy Chief Personnel
Officer, departmental official for respondents
No.l to 6.

Respondents uere directed to file the counter

on or before 4th June, 1967. However* it uas filed on

24th June, 1987v The respondents are directed to file

an application with condonation of delay.

As and uhan such application is filad the same

-should be placed before the Hon.^ble Court for appro

priate orders.

Copy of ths counter tes also been served on the

applicant. Rejoinder to be filed on or before 16.7eB7.

To come up on 16..7.1967.

I

\i
(U.K. 3HALI)

Deputy Registrar
25.6.1987

16.7.1987 Present s None

C\

24.7.19B7

•?ll

To tie listed on 24.7.87o

(U.K. 5HALI)
' Deputy Registrar

16.7.1987

Preeent : Applicant in persooe

Sh« 3.C. Singal for the respondents.

The applicant has state^d that^ he
the rajoindar within one ryas^. Let the wattar be
put up on 30«7.19a7o

VK

(U.K. SHALI)
Deputy Registrar

24.7.1987



3Q»7,1987

OA 544/87
I

Prssent ; Applicant in person®

None for the respondents.

Rejoinder to be filed within 1 weak, Tq

be listed on 7.8.1987.

(U.K, SHALI)
Deputy Registrar

30,7.1987

—S

Jf-1'
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24.3.87

I

,MP No. 988/87 in
CA No. 544/87

Petitioner in person.

Respondents through Shri J.C.Singhal, Counsel
We do not see any reason to direct the record

to be produced at this stoge. Ho^vever, the relevant
record shall be kept re^dy for production at the
time of final hG.^:ring. Ordered accordingly.' .MP No. 988/87
stands disposed of as abcve.

- i

! MP No.989/87
i in OK No. 544/87

I This IS a petition for hearing OA No.5444arly.
I We do not see any reascn to give precedence to th-
I case over several other cases which raise similar
Iquestion and .vhlch also include cases of removal
Ifrom service. The matter may be listed for final
Ihearing in the usual course, ;.'iP No. 989/87 stands "
disposed of as above^

The learned counsel for the Respondents states
that only because the petitioner has npt joined iuxy'so
the Respondents are not in a position to give him a
posting. However, if the petitioner reports for
duty, he will be given a posting.

( Kaushal Kumar) f r, >
Member ^ K. MadhiVa Reddyj

Qiairiifan

/ i-

far^

•

. V
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OAS544/^7

Present : None for the applicants
Shi J«C«Singhal for the respondents.

Pleadings of the case are complete. Let the matter

be placed on board for final hearing.

(V,!<»SHALI)
Deputy Registrar

• j
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MP No.1127/87 in
OA. No.544/87

1

Petitioner present in person.

Respondents through Shri J.C.Singhal, counisel

Petitioner states that it is very Inconvenient

for him to come to the Tribunal everyday t;o check

the cause-list for knowing the date of finial hearing

of his case and requests that a specific date of heoring

may be given. He had also made a request for early

hearing earlier v/hich v/as rejected on 24,8.1987 end

the matter was directed to.be listed for final hearing

in the^usual course. In the usual course the matter

no-^come up for final hearing before June 1988.
May be listed in the usual course din the

Monthly list and then in the weekly list but not

before June 1988.

MP No« 1128/87 in
OA No.544/87

Setition not pressed. Dismissed.

.X-/
( Kaushal Kumar)

Member

18,9.^87

( K. Madhava'̂ feddy)
Chairman
18.9.87

oP>

Ph1<^7
(

I- -

flfoce.

cct X- 20 f Ai (jt If~ j —^
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11. 1.1988

Present : Applicant in person,

Ue hav/e heard the applicant in person. He wants

us to stay further proceedings on the charge-sheet uhich

has been sar

the earlier

Ue hav/e gone

violation,

an ex-parte

undertakes t

coun sel for

listed on ^3, 1,1988, Issue Dasti.

tu
(Ch, Raraakri

Judicial

MP 16^/87
OA 544/8.7

v/ed on him on the ground that this i/iolates

order issued by the Tribunal on 12.5, 1987.

through the documents and there is no such

Ue do not find a prima-facie case to issue

order ^ stay at this stage. The applicant

o serve^again on Shri 3«C, Singhal^ learned

respondents by to-morrouo Let the case be

shna Rao)
Member

(S, P, Mukerji)
Administrative Member

\
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13. 1.8B

nP 1693/87
OA 544/87

Present : Applicant in person. shri Inderjit Sharma
counsel for respondentso

Hearde Shri Sharma seeks some time to file reply

on the question of interim relief. Let him file the

reply on or before 3,2.1988, Till then, status quo as

of to-day should be maintained and no further proceedings

on the c^Brge sheet serv/ed on the applicant.

(Ch. Ramakrishna Rao)
Member (3)

C_rw

(5, P, Nukerji)
Member (A)
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3.2«1988.

MP-1693/87
OA-544/87

-Presents Applicant in person.
None for the respondents despite service.

In view of the fact that the respondents have not

ci'iosen to reply to the notice for interim relief and the

applicant nas come all the way from Ban'-alore, ve oirect

that the status- quo as regards further proceedings on the

charge-sheet may be maintained till the disposal of the

main application for which hearing has been fixed in

June,1988.

(Ch.Rartakrishna Rao)
Meinber {J)

( S.P. "Mukerji )
iVfember (A)
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0AV544/87

Present; Applicant in person.

None for the respondents®

As per the last order, the case was to be

fixi^ for final hearing in the month of June, 1988^
Since the system of listing has been changed,recently,
this matter should be included in the list of ready
cases to be taken up for final hearing on its turn but
the applicant has insisted that the matter be pieced
before Hon'ble Court for appropriate directions.

Let the matter be placed before Hbn'ble Court
wooil for appropriate directions on 3i-6v88,

L

(V,K,SKALI)
Deputy Begistrar

I



V V-

12 3.6.-38 IS

OA.544/87

Present:^ Applicant in person.
None for the respondent.

The applicant seeks an early hearing of this case

as he has already been superseded. List this case before

the Honourable Chairman for his orders on 7th June, 1988,

I-
( S.F. MUKERJI )
Administrative Member

( P.K. I^THA )
Vice-Chairman

12 . 3.6.88

OA.544/87

Present: Shri Inderjit Sharma counsel for the
respondent.

After the above order was recorded, Shri Inderjit

Sharma appeared before us and indicated that because of the

instructions of the Railway Board, he will not represent

the Railways in this case and Shri J.C. Singhal will continu(

to represent the Railways.

( S-.P. f«ERJI )
Administrative Member

( P.K. KARTHA )
Vice Chairman



7,6.88
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' V:
OA '544/87 ' •• .

Applicant in person.

This is ah application of 1987. the applicant is-
in service. He is aggrieved,by certain orders of reversion
and non-proraotion. We do not see any reason to take this

case for out of turn hearing. Request for biit df turn hearinc

rejected.

Post before the Deputy Registrar On 23,8.1988

for inclusion in the ready list of casesi

( KAUSHAL KUmR)
MEMBER

C ka reddv)
CHAiRAWN



23.8.Gd
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OA 544/67

Present; applicant in parson.
. Shri 3.C. Singhal for the respondents.

The matter be included in the list of

ready cases for final hearing.

.( U...K. SHALI •}
Joint Re3istrar C;


